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ORDER

Learned counsel for the parties are present in this matter and it is

represented by learned counsel for the parties that cross petitions have been filed,

which has also been listed as Item No. 1 ll & ll2 inthe cause list today being

companv Petition No. 42(NDy20il (T.A.No. r3/20r8) & c.p. No.

129(ND)1201I (T'A' No' l4l2ol8). Learned counsel for the petitioner in C.p.

No' 129 olDy2ol l represents that an I.A has been listed today, namely, I.A. No.

23|JPR/2018 which has been served on him only yesterday and that he did not

have sufficient time to peruse the application and obtain instructions from the



petitioners and that in the circumstances sometime may be granted to file a

counter to the application seeking to file additional documents to the petition,

which is sought to be file by the way of additional documents by the respondents

in cP No' 129(ND)/2011. In view of the said representation made by the learned

counsel for the petitioner in cP No. 129(ND)l2oll, two weeks time is granted

for the petitioner to file its reply to the application being rN23lJpN20lg. This

application shall be considered along with main company petition. The matter to

be listed on 28.09.2018.

(R. Varadharajan)
Member (Judicial)
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